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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 7/c: 
T.A. No. 

DATE OF DECISION
AL  

Petitioner 

i. 	 Advocate for the Petitioner(s) 

Versus 

Jn.c: c i* r' c 	 Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

The Hon'ble Mr. 	' 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal I 



Shri J.G. Patel 
Retc1,. O, W. Ply. 
71, Ahrnedabad. 	 Apolicant 

Adrocte 	Shrj 	Tri'-edi 

Versus 

Union of India 
The General Mana'-er 
. ily. Churchate, 
Orrhay. 

The t:ivijonl Pv. Manager 
DIThT, Office, Pratapnagar 
Vad odara 

Pivisional C0mpercial ranacer, 
t:RM Office, 
Pratapnaar, Vadodara • 	 Pespondents 

Advocate 

OPAL OPrEP 

In 

735/1993 	 Date : 6-1-1994. 

Per Hon'ble Shri N,B. Patel 	Vice Chairman. 

The applicant has retired with effectfrom 

3lst May 1992 as Chief Goods Clerk. He has approached 

Tribunal with a pra. er  that he hould be criven promotion 

with effect from 1-11-1991 since one promotion post was 

lying vacant from 31-10-1991 as one Mr. Parrrar had retired. 

The applicant has stated that his non-promotion to the 

promotion post with effect from 1-11-1991 was the direct 
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result of lethargy on the part of the administration 

in not t&-ing up the process of selecting a oerson 
Lt 

for promotin out of eligible persons The applicant 

cannot claim a right to be promoted to the post only 

because the post is vacant. Therefore, there is no 

legal basis on which the applicant has founded his 

claim. O.A. is summarily rejected. 

ç2 
(r. Parnamoorthy) 	 (N .P .Patel) 

Member (A) 
	

Vice Chairman. 
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*AS 	- 
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